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RE. SHIFTING OF SOME INDUSTRIES 

OUT OF DELHI AND CONVERSION OF 

LEASEHOLD PROPERTIES INTO FREE-

HOLD 

 

PROF. VIJAY KUMAR MALHOTRA. I am 

coming to that. 

THE DEPUTY CHAIRMAN: I will 

explain. Let me explain. 

SHRI GURUDAS DAS GUPTA (WEST 

BENGAL): We had asked the Minister 

yesterday, Government made a declaration 

yesterday. 

The Supreme Court will close after 30th 

November, 1996... (Interruptions)... 

THE DEPUTY CHAIRMAN: If everybody 

speaks at the same time, I cannot get to know 

the exact position. 

 

 

SHRI GURUDAS DAS GUPTA: We had 

requested the Minister yesterday and the 

request was unanimous from this House. Today 

is the last working day and the Supreme Court 

judgment says that by 30th all these units of 

industry should go out of Delhi or they would 

have to close down. Madam, one lakh workers 

are involved. Government has slept over it. 

Kindly ask the Government to come to the 

House.... (Interruptions)... Please, Madam, 

there is no time. Please direct the hon. Minister 

to call for his colleague to- make a statement 

just now... (Interruptions)... 

THE DEPUTY CHAIRMAN: I will do it. 

If only you sit down, I will be able to tell the 

Government. If you keep standing, it is difficult 

for me to communicate. Prof. Malhotra, please 

sit down now. I will allow you to speak later 

on. The question is, today is the last working 

day for the Supreme Court After that, there 

will be holidays. Today is the last working day... 

(Interruptions)... 

PROF. VIJAY KUMAR MALHOTRA: 

Madam, it is not holidays. 

SHRI GURUDAS DAS GUPTA: What has 

the Government done? 

THE DEPUTY CHAIRMAN: Okay, I will 

find out what the Government has done. The 

Parliamentary Affairs Minister is here. Mr. 

Minister, there are two things involved in the 

issue. I called you name to announce the 

Government Business. Okay, I will ask you to 

do that later on. The question now is that Mr. 

Ramoowalia gave an assurance to the House 

yesterday that he would approach the Supreme 

Court. Hon. Members went to know as to what 

happened to his assurance. The House wants 

to know as to what happened to his assurance 

because 30th November is a holiday. 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 

(DR. U. VENKATESWARLU): Madam 

Deputy Chairman, I will convey the sentiments 

of the House to the Minister. 

SHRI GURUDAS DAS GUPTA: No, you 

must now go and fetch the Minister. 

THE DEPUTY CHAIRMAN: He will go 

and find out. 

THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT (SHRI S.R. 

BOMMAI): Madam, as directed by you, we 

will convey the sentiments of the House to the 

concerned Minister. He will come and make 

an appropriate statement before the House. 

 



185     Papers laid [29 NOVEMBER 1996] on the table     186 

 

SHRI GURUDAS DAS GUPTA: Today is 

the last working day. There is no time. They 

must go to the Supreme Court and obtain a 

stay. Otherwise, more than a lakh of workers 

will go out of jobs. There is no time. 

SHRI S.R. BOMMAI: There is time 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: If you all sit 

down, I will ask the Government 

...(Interruptions)... I have now understood the 

matter. Mr. Minister, the point is very clear 

that today is the last working day for the 

Supreme Court Yesterday, the Minister, Mr. 

Ramoowalia, said that they were to go to the 

Supreme Court for a stay order. 

SHRI S.R. BOMMAI: It is not the 

Government ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: We want 

the Government to go to the Supreme Court 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: One minute, 

Mr. Gupta ...(Interruptions)... Mr. Gupta, don't 

do like this. The thing is that the Minister who 

assured the House is not here. Mr. Bommai 

does not know the whole thing. Mr. Bommai, 

it appears that somebody went to the Supreme 

Court. Now the hon. Members are saying that 

the Government should approach the Court 

because some workers would lost jobs if the 

Government do not approach the Supreme 

Court before 30th November. The outer limit 

fixed by the Supreme Court is 30th November, 

1996. Yesterday the Minister said that he would 

find out and see that the Government 

approached the Supreme Court for a sta'y order 

and he promised to come before the House 

today. Hon. members are only wanting the 

Minister to come to the House and explain as 

to what happened yesterday. 

AN HON. MEMBER. They have already 

gone to the Supreme Court. 

THE DEPUTY CHAIRMAN: I have 

understood it. 

SHRI GURUDAS DAS GUPTA: Madam, 

what has to be done now? What has to be done 

now? It is a serious issue ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Just a second 

...(Interruptions)... Let there be order in the 

House ...(Interruptions)... Mr. Gupta, I 

understood the matter ...(Interruptions)... . 

SHRI GURUDAS DAS GUPTA: They must 

go and bring the concerned Minister to the 

House. 

SHRI S.R. BOMMAI: Madam, please allow 

me for a second. We are aware of the 

seriousness of the question involved because 

it involves jobs of some workers. Yesterday a 

statement was made. We will, however, convey 

the sentiments of the House to the concerned 

Minister. 

SHRI GURUDAS DAS GUPTA: There is 

no time. 

SHRI S.R. BOMMAI: There is time. The 

concerned Minister will be informed 

...(Interruptions)... . 

SHRI GURUDAS DAS GUPTA: Madam, 

we would like to know today. (Interruptions) 

Today is the last day. (Interruptions) This is 

not the way, Madam. We must know from the 

Government as to what is happening. 

(Interruptions) 

SHRI SOMAPPAR. BOMMAI: Today only 
you will know. (Interruptions) 

SHRI GURUDAS DAS GUPTA: Madam, 

we want a direction. (Interruptiona) 

THE DEPUTY CHAIRMAN: Okay, I will 

give. Please sit down first (Interruptions) 

 

SHRI GURUDAS DAS GUPTA: Madam, 

we want a direction from you. 

THE DEPUTY CHAIRMAN: Okay, I will 

give the direction. But if you sit down, then 

only I will give the direction. (Interruptions) 

SHRI SURINDER KUMAR SINGLA 

(Punjab): Madam, the fact is that they can't 

trust their own Government. That is the trouble 

with them. 
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THE DEPUTY CHAIRMAN: I don't know 

about that. 

SHRI SURINDER KUMAR SINGLA: First trust 

your own people. 

SHRI NILOTPAL BASU: Don't stoop so low, 

Mr. Singla. (Interruptions) 

SHRI SURINDER KUMAR SINGLA: What 

is low? It is stupidity that you are talking about. You 

are talking low. (Interruptions) 

 

I don't think there is seriousness. 

(Interruptions) I don't think there is seriousness 

because you stand quarrelling among 

yourselves and then the whole issue is lost. 

(Interruptions) 

 

THE DEPUTY CHAIRMAN: Please keep quiet, 

Mr. Ansari. 

 
We are not doing our duty. The Parliament is not 

doing its duty and the Government is not doing its 

duty. That is why the Supreme Court has come in. 

 

 

 

Supreme Court has only said that, 

not for the Supreme Court or anyone else.  
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 Kindly  
Ask the Minister whether he wants to say 

something, in this regard  

THE DEPUTY CHAIRMAN: Had he 

wanted to say something, he would have said it. 

RE: CIRCULATION OF FAKE Rs. 500 AND 

Rs. 100 CURRENCY NOTES BY 

PAKISTAN 

 

 

RE: NEED TO BRING LEGISLATION FOR 

RESERVATION FOR DALIT CHRISTIANS 

INTHE CURRENT SESSION 

OFPARALIAMENT 

 

 

 

 


